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Bid Number/gyelt s (Rs dan):
GEM/2023/B/3233199
Dated/feegias . 06-03-2023

Bid Document/ = e=m@s

Bid Details/fas faavor

Bid End Date/Time/Rs 9 8 & adi@/a# g

21-03-2023 15:00:00

Bid Opening Date/Time/E Gaa &r
arra /T

21-03-2023 15:30:00

Bid Offer Validity (From End Date)/R5 Ummer
dudr (dg A Hr alg q)

90 (Days)

Ministry/State Name/FareRI/Jsd & ATA

Ministry Of Finance

Department Name/Qsmer @ ata

Department Of Financial Services

Organisation Name/d31a & & d

Pension Fund Regulatory And Development Authority

Office Name/@aiera &l =T

Pfrda-hg-new Delhi

Item Category/dig HeIkt

Assets Insurance Service - Electronic Equipment Insurance;
Property Damage Cover, Standard Fire & Special Perils
Cover, Storm, Typhoon, Hurricane, Tornado, Flood and
Inundation (STFI) Cover, MBD (Machinery breakdown)
Cover, Terrorism Cover, Theft/Bur..

Contract Period 1 Year(s)
MSE Exemption for Years of

Experience/3JHa & asf ¥ vHTHES ¥/ and No
Turnover

Startup Exemption for Years of

Experience/3Hd & au§f ¥ ¥IE3HT g/ and No

Turnover

Document required from seller/fhar & &Y
T gEAdST

Additional Doc 1 (Requested in ATC),Additional Doc 2
(Requested in ATC),Additional Doc 3 (Requested in ATC)

*In case any bidder is seeking exemption from Experience /
Turnover Criteria, the supporting documents to prove his
eligibility for exemption must be uploaded for evaluation by
the buyer

Bid to RA enabled/RE @ Ray =hersh aftha frar

No

ITC available to buyerfhdr & fow sucey
IS

Yes

Type of Bid/fds @ g

Two Packet Bid

Time allowed for Technical Clarifications
during technical evaluation/dedeiidh FeidhaT &

et Al FdiaoT ¥q AT §HT

3 Days
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Bid Details/fas faavor

Evaluation Method/scaida Ugfa Total value wise evaluation

EMD Detail /3t faaror

Required ” No

ePBG Detail/gtidisit faaror

Required ” No

Splitting/fasraa
Bid splitting not applied.

MIl Compliance

MIl Compliance ” Yes

1. Estimated Bid Value indicated above is being declared solely for the purpose of guidance on EMD amount and
for determining the Eligibility Criteria related to Turn Over, Past Performance and Project / Past Experience etc.
This has no relevance or bearing on the price to be quoted by the bidders and is also not going to have any
impact on bid participation. Also this is not going to be used as a criteria in determining reasonableness of
quoted prices which would be determined by the buyer based on its own assessment of reasonableness and
based on competitive prices received in Bid / RA process.

Additional Qualification/Data Required

The Insurance Company or their Service Provider must have been in the Insurance business in India
for at least XX years:5 Years

Details for Assets to be insured:1678105652.pdf

Pre Bid Detail(s)

Pre-Bid Date and Time Pre-Bid Venue

PFRDA B-14/A, Chhatrapati Shivaji Bhawan,

13-03-2023 11:00:00 Qutab Institutional Area, Katwaria Sarai, New Delhi-110016

Assets Insurance Service - Electronic Equipment Insurance; Property Damage Cover,
Standard Fire & Special Perils Cover, Storm, Typhoon, Hurricane, Tornado, Flood And
Inundation (STFI) Cover, MBD (Machinery Breakdown) Cover, Terrorism Cover,
Theft/Bur.. ( 117 )

Technical Specifications/dalidt RAfRIFAr

2/6



Specifi
cation

Values

Core

Type of
Asset
Insuran
ce
Policy

Electronic Equipment Insurance

Type of
Risk
Coverag
e

Property Damage Cover , Standard Fire & Special Perils Cover , Storm, Typhoon, Hurricane, Tornado,
Flood and Inundation (STFI) Cover , MBD (Machinery breakdown) Cover , Terrorism Cover ,
Theft/Burglary Cover, All Risk Cover

Re-
insuran
ce
Arrange
ment

Optional

Premiu
m
Paymen
t
Options

Yearly Premium

Risk
Inspecti
on
(Assess
ment)
Report
of
assets
to be
provide
d by
Buyer

No

List of
Insurer
from
where
insuran
ce to be
taken(c
an
indicate
multiple
service
provide
rs)

Acko General Insurance Ltd. , Bajaj Allianz General Insurance Co. Ltd , Bharti AXA General Insurance
Co. Ltd. , Cholamandalam MS General Insurance Co. Ltd. , Edelweiss General Insurance Co. Ltd.,
ECGC Ltd. , Future Generali India Insurance Co. Ltd. , Go Digit General Insurance Ltd. , HDFC ERGO
General Insurance Co.Ltd. , ICICI LOMBARD General Insurance Co. Ltd. , IFFCO TOKIO General
Insurance Co. Ltd. , Kotak Mahindra General Insurance Co. Ltd. , Liberty General Insurance Ltd. ,
Magma HDI General Insurance Co. Ltd. , National Insurance Co. Ltd. , Raheja QBE General Insurance
Co. Ltd. , Reliance General Insurance Co. Ltd. , Royal Sundaram General Insurance Co. Ltd. , SBI
General Insurance Co. Ltd. , Shriram General Insurance Co. Ltd. , Tata AIG General Insurance Co.
Ltd. , The New India Assurance Co. Ltd. , The Oriental Insurance Co. Ltd. , United India Insurance Co.
Ltd. , Universal Sompo General Insurance Co. Ltd.

| Addon(s)

Additional Details

Insuran
ce End
Date

2024-03-30T18:30:00.000Z

Type of
Assets

IT Equipments
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Specifi
cation

Values

Total
Sum
Assured
(INR)

8613531.24

Insuran
ce Start || 2023-03-31T18:30:00.000Z
Date

Method

used for
Valuatio
n of WDV
Assets
(WDV

or RIV)

Input Tax Credit(ITC)/zslge aX HBc(3MEERT) and/ @1 Reverse Charge(RCM)/Rad UiR (3RHTH) Details

ITC on GST/SNTHE W 3Yc &Y hise ITC on GST Cess/SiiTHE 3Ua T Hisc
100% [ 100%
Additional Specification Documents/3ifaR® AR &
Consignees/Reporting Officer/@RAd/Raféar iR
Consignee
S.No./. || Reporting/Officer/ Number of Additional
g R /R Address/adr asis::: ::dbe Requirement
3
110016,B-14/A,CHATRAPATI
. . SHIVAJI BHAWAN, QUTUB
1 Sanchita Jaiswal INSTITUTIONAL AREA, 117 N/A
KATWARIA SARAI, NEW DELHI

Buyer Added Bid Specific Terms and Conditions/rr g s o8 fis @ Ry ot

1. Generic

OPTION CLAUSE: The Purchaser reserves the right to increase or decrease the quantity to be ordered up
to 25 percent of bid quantity at the time of placement of contract. The purchaser also reserves the right to

increase the ordered quantity by up to 25% of the contracted quantity during the currency of the

contract at the contracted rates. Bidders are bound to accept the orders accordingly.

2. Buyer Added Bid Specific ATC
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Buyer uploaded ATC document Click here to view the file.

Disclaimer/s=haor

The additional terms and conditions have been incorporated by the Buyer after approval of the Competent
Authority in Buyer Organization, whereby Buyer organization is solely responsible for the impact of these clauses
on the bidding process, its outcome, and consequences thereof including any eccentricity / restriction arising in
the bidding process due to these ATCs and due to modification of technical specifications and / or terms and
conditions governing the bid. Any clause(s) incorporated by the Buyer regarding following shall be treated as
null and void and would not be considered as part of bid:-

1. Definition of Class | and Class Il suppliers in the bid not in line with the extant Order / Office Memorandum
issued by DPIIT in this regard.

2. Seeking EMD submission from bidder(s), including via Additional Terms & Conditions, in contravention to
exemption provided to such sellers under GeM GTC.

3. Publishing Custom / BOQ bids for items for which regular GeM categories are available without any
Category item bunched with it.

Creating BoQ bid for single item.

Mentioning specific Brand or Make or Model or Manufacturer or Dealer name.

Mandating submission of documents in physical form as a pre-requisite to qualify bidders.
Floating / creation of work contracts as Custom Bids in Services.

Seeking sample with bid or approval of samples during bid evaluation process.

Mandating foreign / international certifications even in case of existence of Indian Standards without
specifying equivalent Indian Certification / standards.

10. Seeking experience from specific organization / department / institute only or from foreign / export
experience.

11. Creating bid for items from irrelevant categories.
12. Incorporating any clause against the MSME policy and Preference to Make in India Policy.
13. Reference of conditions published on any external site or reference to external documents/clauses.

14. Asking for any Tender fee / Bid Participation fee / Auction fee in case of Bids / Forward Auction, as the
case may be.

© 0N o v A

Further, if any seller has any objection/grievance against these additional clauses or otherwise on any aspect of
this bid, they can raise their representation against the same by using the Representation window provided in
the bid details field in Seller dashboard after logging in as a seller within 4 days of bid publication on GeM. Buyer
is duty bound to reply to all such representations and would not be allowed to open bids if he fails to reply to
such representations.

This Bid is governed by the General Terms and Conditions/aran=a &g 3R e, conditons stipulated in Bid and
Service Level Agreement specific to this Service as provided in the Marketplace. However in case if any condition
specified in General Terms and Conditions/ara=a f&@a 31X et is contradicted by the conditions stipulated in
Service Level Agreement, then it will over ride the conditions in the General Terms and Conditions.

In terms of GeM GTC clause 26 regarding Restrictions on procurement from a bidder of a country which shares a land border with India, any bidder from a country which
shares a land border with India will be eligible to bid in this tender only if the bidder is registered with the Competent Authority. While participating in bid, Bidder has to
undertake compliance of this and any false declaration and non-compliance of this would be a ground for immediate termination of the contract and further legal action

in accordance with the laws,/STH @1 AT QAT & WS 26 & TGH H AT & Y HH T WS A aqTl &A & TR T Wg
W gfAgy & a9 F AT & @Y qfH A A HR ardd A H drs W =X 37 [fdg # g ¢ & oo asf oy gen
39 98 5 & aren e H WY & oy Golipd @Ifds # M9 o FHT X B SHA AHJUWelT HEA G AR FIS
el ©OT fFU SIS @ SHe HeIUTeld o il W 37dY & dceblel HAIH el AR Prefel & AT 33 T el drans
F T B

---Thank You/g=arg---
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